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Mr. Speaker: I think it would be
better if we allow some more time.
Further, tomorrow is a working day.
Therefore, we will take it up tomor-
row. Now we will adjourn for lunch,

13.95 hrs.

(The Lok Sabha then adjourned for
lunch till Fourteen of the Clock)

The Lok Sabha reassembled after
Lunch at Fourteen of the Clock.

[{MRr. DEPUTY-SPEAKER in the Chaii]

Shri Buta Singh (Rupar): Sir, we
could not hear the bell in the Cen-
tral Hall.

Mr, Deputy-Speaker: Papers to be
laid on the Table. Shri Morarji Desai.
14.0} hrs.

PAPERS LAID ON THE TABLE

Avuprr Rerort (Crvin) 1967

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): I beg to lay on the Table a
Copy each of the following papers:—

(1) Audit Report (Civil), 1967,
under article 15(1) of the Con-
stitution. .

(2) Appropriation Accounts (Civil),
1965-66.

8arr Crss (AmEnpMENT) RULES, EIC.
‘The Minister of State in the Minis-
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Reddl) (On behalt of Shri Fakhruddin
Ali Ahmad): T beg to lay on the
Table:—

(1) A copy of the Salt Cess (Am-
endment) Rules, 1986, published
in Notification No. S.0. 3392 in
Gazette of India dated the 26th
November, 1986, under sub-sec-
ti?v-. (3) of section 8 of the Salt

s Act, 1958. [Placed in
‘g See No, LT-286/67).

(2) (i) A copy of the Annual Re-
port of the Triveni Struc-
turals Limited, New Dehi,
for the year 1965-66, along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(if) Review by the Govern~
ment on the working of the
above Company. [Placed in
Library, See No, LT-287/67].

(3) (1) A copy of the Annual Re-
port of the Natinnal Small
Indust-ies Corporation Li-
mited. New Del™i, for the
year 1965-03, along with the
Audited Accounts and the

ts of the Co rol-
ler and Anditor General
thereon, undsr sub-section

(1) of ge~tinn 819A of the
Companies Act, 1956.

(i) Review by the Government
on the working of the abawve
Companv. {Pla~e1 in Lib-
rary, See No, L'T-288/67).

(4) (1) A copy of the Annual Re-
port of the National Inatru~
ments Limited Calcutta, fos
the year 1973.88. along with
the Audited Accounts and
the comments of the Come
ptroller ani Anditor Gene-
ral thereon, under sub.sec-
tion (1) of s~ctinn 619A of
the Companies Act, 1088,



